
Date: 2510.1989. 

None present for the 
pplicant. Mr. V.S. Masurkar, 

for respondents Nos. 1 and 2. 
He has filed the reply for 
respondents Nos. I. and 2 and has 
undertaken to serve a copy on the 
Advocate for the applicant. Mr. 
S.S. Pakale, Advocate for 
respondent No. 3. He has filed 
the reply for respondent No. 3, 
and has undertaken to serve a 
copy on the applicant and file 
a proof of service. 

Adjourned to 13th December 
1989 for showing the prod of 
service on -the applicant by 
respondents Nos. I to 3.,  

D puty Registrar. 
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flate: 13.12.l989 

None present for the 
applicant. Mr. V.S. Masurkar, 
Counsel for respondents Nos. 1 and 
2. Respondent No. 3 present in 
person. Mr. Masurkar has shown 
me the proof of service of the 
reply served on the Advocate for 
the applicant. Respondent No. 3 
has also served a copy of the - 	

- 	reply on Mr. Masurkar. 
Respondente No. 3 says that he has 
also served a copy of the reply 
on the applicant. Thus the matter 
is ready for hearing. Place on 
Sine—die list. 

Mr. Masurkar states that at 
the time of fixing the date of 
hearing notice may be issued to 
respondent No. 1. 

Notice may also be issued 
to the applicant and respondent No 
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Trjbunal 

L As per direction of tha Hon1e Vice 

Chairman dated 22.1.93, the matter 

is taken out from Sinedie list. 

Fixed for final hearing on/,t3 

ISsue notices to the parties aspe' 

order dated 
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fer I ribunat 	 Date I 
Applicant in person I by Nov' L..21 

3 	Advocate(r1ondent by 	We 1 wk. 
Counsil. 	 I 

The 	tter adjourned to 	ni S,'  
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